397 Re. Adj. Motions
12.05 hrs.

RS. ADJOURNMENT MOTIONS-—
Contd.

MR. DEPUTY-SPEAKER: Now,
Calling Attention—Shri Dhanik Lal
Mandal.

(Interruptions)

MR. DEPUTY-SPEAKER: No, no,
I am not allowing anybody. All of
you may please take your seats.

(Interruptions)

MR. DEPUTY-SPEAKER: 1 have
already made my request to the Party
leaders so that I would allow every-
one of you to speak. But you were not
yieiding.

(Interruptions).

MR. DEPUTY-SPEAKER: I would
make a request to you all....

(Interruptions).

MR. DEPUTY-SPEAKER: Will you
listen to me for a minute? Kindly take
your seats. I will caill one by one.
Everyone of you may raise your point
of view or any other point. I will call
one by one of those who have given
their names for the adjournment
motion. All of you please sit down.
1 will allow only three minutes for
every Hon’ble Member.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): You could have done this
earlier.

MR. DEPUTY-SPEAKER: Now, I
call Mr. Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, these are very serious
matters. The Hon'ble Members have
given adjournment motion against in-
disotiminate butchering of the Muslims
right within a few hundred miles of
Delhi, Thig ‘sarcar’ ig not taking Im-~
mediate aclion....(Interruptions)

MR. DEPUTY-SPEAKER: Please sit
down. I have called Mr. Bosu to speak.
If you want to speak, 1 will allow you
also to speak.
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SHRI JYOTIRMOY BOSU: There-
fore, Sir, this House should be failing
in its duty it it does not come to the
rescue of this minority people for whom
these people have been shedding croco-
dile tears for the last so many months
for catching votes. Now, my friends
have given adjournment motions and
others have also given. Kindly find
time for discussing this motion, Let
us find time for having a discussion
on this very serious matter. This 1s
my first point. My next point is that
the Chief Minister, Maharashtra. . . .

MR. DEPUTY.SPEAKER: Mr. Bosu,
don’t raise other points. I would not
allow you. Please sit down.

(Interruptions).

MR. DEPUTY-SPEAKER: With re-
gard to the point raised by Mr. Bosu,
I may point out that the Business Ad-
visory Committee has recommended a
discussion on this subject. Now, Mr.
Paswan.

(Interruptions).
SHRI HARIKESH BAHADUR
(Gorakhpur): If the adjournment

motion is disallowed, the reason for the
same should be stated.

(Interruptions).

SHRI JYOTIRMOY BOSU: The situ-
ation as we see today deserves an
adjournment motion, a motion of cen-
suring this gentleman who is sitting as
a silent spectator (Interruptions),

(Interruptions).
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MR. DEPUTY-SPEAKER: The
Speaker need not give the reasons for
rejecting an adjournment motion. It
has already been said by the Speaker
and that is the rule.

With regard to price rise, a discus.
sion is going to take place.. . . (Inter-
ruptions).

SHRI RASHEED MASOOD (Saharan-
pur): You must give the reasons (In-
terruptions).

MR. DEPUTY-SPEAKER: The
Speaker need not give the reasons; 1
have said that. Omn 30th March, 1972,
Shri K. Baladhandayuthum, a former
Member of this great House—I have
the privilege of mentioning a great
hero—raiseq this point in this House
and I am quoting from the debates of
that day:

“SHRI K. BALADHANDAYU-
THUM: I have tabled an adjourn-
ment motion.

MR. SPEAKER: I have conveyed
to you that I have not allowed it.

SHRI K. BALADHANDAYU-
THUM: If you are rejecting it, you
may read out the motion and say
why you are rejecting it.
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MR. SPEAKER: I am sorry, the
Speaker does not explain things in-
side the House.

(Interruptions).

SHRI K. P. UNNIKRISHNAN (Bada-
gara): But there are also precedents
when the Speaker has given reasons
for rejection.. . (Interruptions).

MR. DEPUTY-SPEAKER: Yesterday
this point was raised and the Speaker
said that the reasons cannot be claim-
ed from him and that he would not dis-
close the reasons. Now, it is unfair
on your part to ask me to say some.
thing about the decision of the Speaker
I am very sorry. I am not going to do
that. The decision of the Speaker given
yesterday is final and that is on record.
Nobody has any right to reject it....

(Interruptions).

DR. SUBRAMANIAM SWAMY
(Bombay-North East): On a point of
order.

MR. DEPUTY-SPEAKER: Now, I am
permitting Dr. Subramaniam Swamy to
raise a point of order.
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DR. SUBRAMANIAM SWAMY: I
draw your attention to Direction
2 which deals with the arrangement
of business. You want cooperation
from the House. We want coopera-
tion from you. The procedure which
you have adopted just now, if you
had adopted it earlier, all the shout-
ing would not have been there.
(Interruptions)

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): He has been gay-
ing it from the beginning. (Interrup-
tions)

DR. SUBRAMANIAM SWAMY:
Direction 2 says like this. (Interrup-
tions) I gupport your colour T.V.
Don’t worry. “(i) Oath or affirmation.
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[Dr. Subramaniam Swamy]

(ii) President’s Address to both
Houses of Parliament, ty be laid on
the Table. (iii) Obituary references.
(iv) Questions (including short notice
questions)”. That js what happened
today. After that, it says, “(v) Leave
to move motiong for adjournment of
the business of the House.”  That
was the moment in which the pro-
cedure which you have just now
adopteq if you had adopted at that
time, all the shouting would not have
been there. But instead, you want to
the next item on the Agenda Paper,
that is, papers laid on the Table of
the House, which js an item after-
wards; and you brushed aside g]l the
objections and points of orders from
thig side, which has really caused this
trouble. Now T draw your attention
to Rule 60. It is true that you have
quoted from the proceedings of 1972.
But I can quote several pther pro-
ceedingg afterwards where the
Speaker haq taken the trouble to ex-
plain especially when the Opposition
was unanimou- and the adjournment
motion js a motion of the Oppasition
when it wants to censure the Govern-
ment without moving 5 vote of no-
confidence. e can move a vote of
no-confidence because we have got
50 members on this gide. But we
went to help the House to move on
and, therefore, we wanted only to
censure it. Therefore, the House is
unanimous that a motion on the
prices ghould be moved here, adjourn-
ment motion. If you can take the
House into confidence......

SEVERAIL HON. MEMBERS: Com.
munal riots. (Interruptions)

DR. SUBRAMANIAM SWAMY: I
would say that it is your pleasure,
but it is being saig in places after
places that pleasure in a court and in
Parliament is not the pleasure else-
where. It is not arbitrary; it is not
subjective. (Interruptions) It has
to take into account the mood of the
House and the mood of the House is
‘that we want an adjournment motion;
-we do not want an ordinary motion.
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Therefore, you must tell us why are
You not admitting it? (Interruptions)

MR, DEPUTY-SPEAKER: Again I
shall quote. Please it down. (Inter-
ruptions) It gays, “The refusal to
give consent that is practice ang pro-
cedure of Parliament— (Interrup-
tions) Please git down. Mr. Hari-
kesh Bahadur, you have not raised a
point of order. I am only replying to
Mr. Subramaniam and to the House.
It says, “The refusal to give consent
is in the absolute discretion of the
Speaker and he ig not bound to give
any reason.” (Interruptions)

SHRI CHANDRAJIT YADAV:
(Azamgarh):. I am sorry to say
that the Speaker has to use his dis-
cretion in the interest of the country,

MR. DEPUTY-SPEAKER: Please

convince me.

SHRI CHANDRAJIT YADAV: No,
no, I am sorry, Mr. Deputy Speaker,
you are setting a very wrong prece-
dent, The couniry is agitated on
communal riots. In U.P.,, one after
another, communal riots are taking
place. (Interruptions)

MR DEPUTY-SPEAKER: You con-
vince me. You kindly see the ruling.
The Speaker yesterday said that he
need not give the reasons and he
made it very clear. Not only that, he
has convened a meeting: immediately
a meeting of the Business Advisory
Committee was held; and in that
meeting, this problem was discussed
and a date has been fixed for discus-
sion on the increase in prices, (Inter-
ruptiong) —discussion on the motion
of Prof. Madhu Dandavate and Shri
B. V. Desai regarding continuing rise
in the prices of sugar and other essen.
tial commodities. (Interruptions)
Therefore, I am going to the next
subject. (Inteyruptions) I am not
going to allow anybody, That is over,
(Interruptions) Now we ghall take
up the calling attention. (Interrup-
tions) Please sit down.
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SHRI] CHANDRAJIT YADAV:
Thi} is totally %rong. I challénge
this decision. (Interrupttbhl¥)y I was
sitting in the Business Advisory Com-
mittee. It was not the sugar that we
had decided to discuss. (2) The mem.
bers are raising the question of com-
munal riots, It ijs a question of the
communal riots, 1 want to say that
we have raisedq the question of com-
muna] riots. Communal riots are tak-
ing place in the towns of U.P. one
after another. Let the Home Minister
tell us and make a statement on them.

DR. SUBRAMANIAM SWAMY:
May I ask a clarification? I want to
ask whether the Speaker is bound not
to disclose the reasons?

MR DEPUTY-SPEAKER: What-
ever the Speaker saig yesterday holdg
good. I do not want to interfere in
that. 1 cannot gllow any discussion
on what the Speaker said yesterday;
I will not allow it.

(Interruptions)

MR. DEPUTY.SPEAKER: If allof
you take your geats, I can learn a Jot
from you; there are many senior
members in the House. You allow
me to learn; I am gtill to learn. If
you allow Mr. Yadav, he may teach
me, But you do not allow him,

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): I am standing for
the last fifteen minuteg and gtill you
have not allowed me to speak. What
is this that is going on? I am on an
altogether different point. You say
that unless proper notice ig given and
permission is sought, we shoulg not
speak. You are right. During the
Question Hour, I sent you a letter and
sought your permission. I do mnot
know whether you received it. Had
you received it you would not have
skipped it over and gone to the next
business. Therefore, 1 had to shout
from here; still you did not pay heed,
The question that jis raised is very
important. Today, along with the
agenda papers, we have received a
slip: “Seventh Lok Sabha, Who’s
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Who, On page 103, delete ‘Bar-at-
Law’, delete ‘Unmarried’.” This is
the correction in page 103 of Bio-data.
He has given these getails when he
becatne’ the Minister and now hesays
that he is not Bar-at-law and that he
i not’ unmartiéd. At that time he
gavé this mformation, had he for-
gottén that He was married? Why
has he submitted false information to
the House? The entire Opposition
demands his resignation for giving
false information.

MR, DEPUTY-SPEAKER: You had
sent a letter. You have been asked
to see the Speaker in his Chamber.

SHRI BAPUSAHEB PARULEKAR:
We demand a statement from him.

(Interruptions)

SHRI SATISH AGARWAL (Jai-
pur): Wheat is your ruling? Is he
married or unmarried?  (Interrup-
tions).

THE MINISTER OQF ENERGY
(SHRI A. B. A, GHANI KHAN
CHAUDHURI): Sir, a photostat copy
of whét I have written, I can place
before the House. It iz one of my
PAs who, leaving aside what I have
written, has put all those things
there. I have a photostat copy of
what I have written, with me, and I
can place it before the House.

(Interruptions)

MR. DEPUTY-SPEAKER: You
must appreciate it, (Interruptions),

SHR1 CHANDRAJIT YADAV: It
was very good that the Railway
Minister yesterday suo motu made a
statement jn the House on the train
accident where one hundred peovle
were killed. But in communal riots
in Moradabad, Aligarh, Allahabad,
Kanpur and so many towng of UP,
many hundreds and even thousands
of people have been killeq. The com-
munal riots are stil] going on. The
entire minority js in a gtate of help-
lessness.
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MR. DEPUTY-SPEAKER:
to the point.

Come

SHRI CHANDRAJIT YADAV: Yes;
T am coming. The communal riotg are
still taking place in many towns of
UP, The UP Guvernment hag totally
failed to restore communa] harmony
in the State and they deserve to be
dismissed. The UP Government and
Chief Minister deserve to be dismiss.
ed. I would jike the Home Minister
to make a statement on the communal
situation in the country, because the
entire minority community is help-
less. Will he make a statement in
this House, so that we may know
what steps the State Government are
taking? This is the most urgent issue
before the couniry ang the House
must get an opportunity to discuss the
communal situation in the country. Let
the Home Minister tell us what is the
communal situation in the country. Is
he in a position to tell us that? People
are being killed. They are being at-
tacked. Even the police are looting.

(Interruptions)
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MR. DEPUTY-SPEAKER: [ make it
very clear. Whatever decision was taken
with regard to these adjoucrnment mo-
tions by the Speaker, that still holds
go0od and nobody can reopen that sub-
ject. I am not permitting anybody.
(Interruptions), 1 have allowed it for
half an hour. I am not permitting
anybody.

SHR]1 CHANDRAJIT YADAV: Will
you ask the Home Minister to make a
-gtatement?

NOVEMBER 18, 1980

Re. Adj. Motions 316

MR. DEPUTY-SPEAKER: ] cannot
ask. Next item.

(Interruptions)

MR. DEPUTY-SPEAKER: I am not
permitting anybody.

(Interruyptions) **

MR. DEPUTY-SPEAKER: Now, I
am going to the next item. Calling At-
tention. Shri Dhanik Lal Mandal....
Shri Harikesh Bahadur.

SHRI DHANIK LAL MANDAL
(Jhanjharpur): I am here but | am
not permitted to speak.

(Interruptions)

MR. DEPUTY-SPEAKER: This is a
very serious matter. Shri Dha2nik Lal
Mandal says that he is not permitted to
speak. I am very sorry for that.

(Interruptions)**

MR. DEPUTY-SPEAKER: Please do
not record anything. If I have to give
any decision 1 will tell the hon. Mem-
bers from the opposition that 1 shall
communicate their feelings to  the
Speaker. That is all. Now, calling
attention.

SHRI JANARDHANA POOJARY
(Mangalore): I am on a point of order.
You asked Mr. Dhanik Lal Mandal to
speak and he says that he ig obstruct-
ed. I am drawing your attention to
Rule 373. It says :

“The Speaker may direct any mem-
ber whose conduct is, in his opinion,
groscly disorderly to withdraw im-
mediately from the House, and any
member so ordered to withdraw
shall do so forthwith and shall absent
himself during the remainder of
the day’s sitting.”

It is very clear and it is proved be-
yond any reasonable doubt that in this
House these Members are obstructing

PO

**Not recorded.



317 Re. Adj. Motions

the proceedings of the House... (Inter-
ruptions) I would request you to take
action against them,

MR. DEPUTY-SPEAKER: As far as
I am concerned, or the Speaker is con-
cerned, we shall never use this rule
against our own colleagues.....(Interrup-
tions)

SHRI HARIKESH BAHADUR: Sir,
I rise on a point of order under rules
58, 60 and 388 of the Rules of Procedure,
We have given an adjournment motion
on communal riots....(Interruptions)

MR. DEPUTY-SPEAKER: No, you
cannot raise it. The Speaker has al-
ready given a ruling.

SHRI CHANDRAJIT YADAV: Let
the Minister state what steps the Go-
vernment are going to take to stop com-
munal riots. What prevents you from
asking the Home Minister to state this?
Why are you abdicating your own
right when you are in the Chair?

MR. DEPUTY-SPEAKER: I cannot.
Shri Yadav and Shri Unnikrishnan want
me to direct the Minister to reply to
certain issues that have been raised
here. Shri Sathe has very rightly asked
under what rule the Speaker can direct
a Minister {0 make such a statement.
Of course, the Minister is at liberty to
make any statement. I cannot interfere
with it..

DR. SUBRAMANIAM SWAMY: Rule
389 reads:

“All matters not specifically pro-
vided for in these rules nnd all ques-
tions relating to the detailed working
of these rules shall be regulated in
such manner as the Speaker may,
Irom time to time, direct.”

So, you can tell the Minister to make
a statement. There is no bar.

NMR. DEPUTY-SPEAKER: That is
only the residuary power.
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SHR; CHANDRAJIT YADAV: On
many occasions the Speaker has direct-
ed the Government to come out with a
statement. This is a matter agitating
the whole country. There are millions
of minorities in the country....(Interrup~

tions) What is wrong in  asking the
Minister?,. . . .(Interruptions)
MR. DEPUTY-SPEAKER: Shri

Yadav and Shri Unnikrishnan are very
senior leaders. I am a very small chap.
So, I would request them very humbly
to meet the Speaker in his chamber and
discuss this issue.

SHRI CHANDRAJIT YADAV: Why
are vou abdicating your right? You
are in the Chair. Do not abdicate your
right. ;

MR. DEPUTY-SPEAKER: am
making a request to you, in the same
way as you are making 3 request to me.
Have I not got a right to make a re-
quest to you? :

SHRI CHANDRAJIT YADAV: 1 am’
not saying that you don’t have.

MR. DEPUTY-SPEAKER: Have I not
got the right to make a request to you?

SHRI CHANDRAJIT YADAV: You
have.

MR. DEPUTY-SPEAKER: 1 have
made a request to you to see the Spea-
ker with regard to this in the Chamber-
and discuss with him and come cut
with a peaceful solution.

DR. SUBRAMANIAM SWAMY: That
is all right. May I make a request
to you?

MR. DEPUTY-SPEAKER: You have
got a right to make a request. I have
a right to make a request to you. (Inter~
ruptions). 45 minutes are over. Please
allow me to conduct the proceedings of
the House. (Interruptions). All of you
may pleasc sit down. Now, Calling
Attention. Mr. Dhanik Lal Mandal.

ot ofre wiw woaw : A, L.

(Interruptions)
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SHRI EBRAHIM SULAIMAN SAIT
(Matj#H): Pléase Hsten t6 me. (Infer-
ruptiths). The Spehker givé u$
astirante that all those matters will
be discussed ,but time has not been
allotted to discuss communal violence
in this House. No date, no time is al-
lotted. Why so? We want an answer.

>

MR. DEPUTY-SPEAKER: It has al-
ready been mentioned in the Business
Advisery Committee and a decision hag
been taken,

SHRI R. N. RAKESH (Chail). But
that is not binding on us.

MR. DEPUTY-SPEAKER: Mr. Sait,
you please meet the Speaker in the
Chamber, I make a request to you.

SHRI R. N. RAKESH: But you are in
the Chair.

MR. DEPUTY-SPEAKER: ] am
making a request to you to please meet
the Spedkér in the Chamber. Now, Cal-
ling Attention.
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[At this stage, Shri R. N. Rakesh and
some other Members left the House]

14.27 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

OUTCOME OF THE MEETING OF THE NaAT-
IONAL INTIGRATION COUNCIL
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THE MINISTER OF HOME AFFAIRS

(SHRI ZAlL SINGH): Sir, National
Integration Council, met on 12th
November, 1980; under the

Chalrmanship of the Prime Minister.
It devoted itself, mainly to major
issues; like preservation of communal
harmony; regionalism and happenings
in the North-East; role of education in
promoting national integration; Centre«
State relations; and language problem.
Asessment of various factors, impeding
the process of national integration; and
the suggestions made by them to over-
come these handicaps; woulg form the
guidelines for the deliberations of the
three Committees; that the Council de-
cided te set up. The Standing Commit-
tee on national Integration, will be
constantly reviewing and monitoring,
the implementatidh of the recémmen-
datiohs of the Natiofial Integrationt
Council. Another commnitteé wilt focus
its attention, on the mdintehatice Of
comtntinal harmohy; and will rya¥e tn-
depth studies’ of thé causes of come
munal disturbances. The third com-
mittee will review the educational con+
tent and structure and recommend
measures to make education an effec-
tive instrument for promoting secula-
rism and national integration.

It is expected that with the co-opera-
tion and collective wisdom of its mem-
bers; and Council will help in achiev-
ing the goal. of national integration.



